THE MYSORE\HIGH COURT (EXTENSION OF
JURISDIGTTON TO COORG) ACT, 1952

No. LXXII orF 1952 . ‘ ‘v

[18th December, 1952]

An Act to extend the jurisdiction of the High Court of Mysore

to the State of Coorgland to provide for matters connected
therewith. .

Be it enacted by Parliament as follows :—

1. Short title and commepcement.—(I) This Act may be called the
Mysore High Court (Extensiont of Jurisdiction to Coorg) Act, 1852. /

(2) It shall come into forcg on such daté as the Central Government
may, by notification in the Offi¢ial Gazette, appoint.

2. Definitions.—In this Act,—

(¢) “appointed day’’ mipans the date appointed under sub- section
(2) of section 1 for the comling into force of this Act;

(b) ““Coorg Order’’ meahps the Madras High Court (Extension of

Jurisdiction to Coorg) Order} 1948, made by the Governor General on
the 28th day of February, 1948;

(c) “‘proceeding in relatidn to Coorg’ means any’ appeal or other
proceeding from, or in respest of, any judgment, decree or order of
any court or tribunall within the State of Coorg.

3. Extension of jurisdiction of}Mpysore High Court to, and exclusion
of the jurisdiction of Madras HighiCourt from, Coorg.—Save as otherwise
expressly provided in any other engctment, as from the appointed day,—

(@) the jurisdiction of the High Court of Mysore shall extend to
the whole of the State of Coorg; and

(b) the jurisdiction of the High Court at Madras to entertain, or
dlSpOSG of, any proceeding in relation to Coorg, whether such ]urlsdlc-

- tion is exercisable by virtue of the Coorg Order or of any enactment
specified in the Schedule, shall cdase.

.4. Transfer of pending proceedlng to Mysore High Court.—Save as
otherwise expressly provided in any dfher enactment, all proceedings in
relation to Coorg pending in the High Gourt at Madras immediately before
the appointed day shall by virtue of thi§ Act stand transferred to the High

Court of Mysore and shall be disposed ofiby it in exercise of the jurisdiction
conferred on it by this Act. ‘

5. Effect of orders of Madné.s ngh purt.—Any judgment, decree or
order in any proceeding in relation to Cooyg made before the appointed day
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3. The Indian Patents and Desxgns

-

-8, The Administrator General’s Aot,

’
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2 Myso Hzgh Couy, (Batension of Jurisdiction  [aor LXXIT oF 1952)
t6,Coory) :

by the ‘High Court atiMadras shall, for all purposes have effect, no$ only
a8 a ]udgment demee%\ order of that court, but also as if it were a ]udg-
ment. deéree or order nade by the High Court of Mysore in the exercise
of the jurisdietion confejred on it by ‘this Act.

6. Amendment of certain enactments,—The enactmerits speclﬁed in
the Schedule shall be aménded in the manner specified therein.

7. Coorg Order to ceaseito have effect.—As from the appombed day, the
Coorg, Order shall ceage to gla,ve effect.

fg{'E SCHEDULE
- (fee section 6)

I. The Indisn. Divorce Acb 1869 (IV‘ . :
“of 1889) . . X In sub-elause (e) of clause (1) of see-
4 tion 3, for the words ¢the - High Court
3 at Madrag” the worda ‘‘the High Court
‘&‘ of Mysore” shall bo substituted.”
2. The Indian Sta,mp Aot, 1899 (II % :
of. 1899) . s e Y In olauss (e) of sub-sectlon (1) of see-
. o - tion 87, for the words “the High Courd
at Madras” the words  ¢the High Court
of Mysore ” shall be substituted.

Aot, 1911 (11 of 1911) n sub-olause {¢) of clause (7) of seobion

2, for the words ‘‘the High Court at
Madras’ the words ‘‘the. High Court of
ysore' shall be substituted.

4, The Official Tumtees Aot, 1913. . . . : L
- (I of 1913) . H In {sub-clauss (e) cf clause (2) of section
2\ for the words <the High Court ab
ras’”’ the words ths High Court of

M sore” shall be substituted. -

1913 (III of 1913) . . . » In su -ol&use (o) of clause (12) of sec-

, for the words “‘the ngh Court
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